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(c) whether there 1s any {fureign
ccllaboration, and it sp, from which
country?

Tue DEPUTY MINISTER 1IN THE
MINISTRY ofr INDUSTRY AND
SUPPLY (SHRI BIBUDHENDRA
MisHra) (a) to (¢) A licence under
the Industries (Development and Re-
gulation) Act 1951 has been 1ssued 1n
May, 1963 in favour of the Darector
of Industries, Punjab for the estab-
lishment of a new Industria; Under-
taking n the name and style of M|s
Punjab Air Rifles Limited fdr the
manufacture of Air Rifles and Shots
for a capacity of 180,000 Nos per an-
num, with the collaboration of an
American firm The factory has not
yet been constructed and it cannot
be said with any certainty at present
when the production would  com-
mence
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(1) ReErorTED DEATH OF ScHOOL CHILD-
REN IN MADDIRARE VILLAGE IN KUR-
NooL DisTRICT DUE TO Foobp PoOISONING

Surt A B VAJPAYEE (Uttar Pra-
desh) Sir, with your permussion, I
beg to call the attention of the Minis-
ter of Education to the reported
death of twenty-five students of
Maddikare Village in  the Kurnool
district due to food polsoning caused
by eatables supplied by CAHE{

Tae MINISTER or EDUCATION
(Surt M C CHacGLAa) Sir, in the
first place, you will permit me on
behalf of the House to convey to the
parents of these children our deep
sympathies 1n the terrible tragedy
and I am sure we all regret this un-
fortunate incident. Th

\
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The unfortunate tragedy in ques-
tion came to the notice of the Minis-
try through radio and press reports
We are all deeply grieved that such
a shocking tragedy affecting a large
number of children of an elementary
school should have occurred The
Ministry has been constantly in touch
with the Director of the CARE 1n
Delh1 and also with the Education
Department of the Andhra Pradesh
Government for further details In-
formation receiwved from both these
sources Indicates the following posi-
tion

Maddikare 1s a Panchayat village
with a population of about 15,000 in
Kurnocol District The CARE Mid-
day Meals Programme had been dis-
continued 1n the Block for some time
prior to 15th September because of
the 1ncidence of cholera There
were no cases of cholera in Maddikare

village The school-going children
of this wvillage were supplied md-
day meals on 15th, 17th and 18th

September On the night of the 19th
the President of the Panchayat Board
reported to the Chief District Medi-
cal Officer Xurnool, about the cases
of suspected food-poisoning and re-
sultant deaths The Medical Officer
visited the willage on the 20th and
organised medical help The Sec-
retary, Zila Panshad, suspended the
supply of mid-day meals 1n all the
schools of the Kurnool District on
receipt of the report The Mid-day
Meal which consists of Corn Meal,
Butter Oil and Milk Powder supplied
by CARE (with salt, pepper and
onions) was prepared at one central
place 1n Maddikare and served to
various schools

The Chairman, Zila Parishad, Kur-
nool, met the Director of Public Ins-
truction at Hyderabad on the 22nd
and expressed the opinion that the
unhappy incident might have been
the result of food-poisoning during
the process of cooking the mid-day
meals In his opinion the food mat-
erial supplied by CARE are in fresh
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condition and are being supplied
from the same stock to other  vil-
lages in the Block without any com-
plaint.

According to the Health Officer the
exact cause for the contamination or
the infection will be known after the
analysis of (i) foodstuffs (ii) vomit-
tings (iii) excreta (iv) viscera ob-
tained as a result of post-mortem.
The Chemical Examiner’s opinion had
not been received by the Education
Department of Andhra Pradesh till
the 23rd.

The total number of students who
were supplied mid-day meals was
320 of whom 174 were reported to be
infected. This shows that part of the
meal might have heen infected as it
was cooked in instalments,

The number of attacks and deaths .

date-wise is as under:—

Date Attacks Dea'hs
19-9-64 . . . 63 17
140-9-64 . . . 66 12
21-9-64 . . . 30 3
42-9-64 . . . 15 6

TOTAL . 174 38
Special medical assistance was

rendered by the Superintendent of
the General Hospital, Kurnool. No
complaint has been received in re-
gard to the inadequacy of the
medical help.

The CARE authorities had also
started anxious investigatlons. They
have reported that this programme
covers millions of children and all the
foodstuffs received in Andhra Pradesh
are subject to the same rigid
controls and made with the same high
standards ag those consumed in the

school lunch programme in America .

and other countries. It may be sta-
ted that the CARE Mid-day Meals
Programme is in operation in several
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States of the country covering about
7 million children and the CARE ap-
points its own Administrator in each
of the States where the Programme
has bzen accepted by the State Gov-
ernment,

Surr A. B. VAJPAYEE: May I
know whether any official of the Edu-
ration Ministry has been despatched
to find out for himself what actually
happened that resulted in the death
of such a large number of children?

Sant M. C. CHAGLA: We have not
despatched any official from  Delhi
but we are in constant telephonic
communication with the Education
Department of Andhra Pradesh, with
the CARE officials both in Delhi and
there, and we are getting all the in-
formation possible. If necessary we
will send.

SHrt A. B. VAJPAYEE:
deed surprising that the Education
Ministry should not have sent any
official to make an  on-the.spot
enquiry. How are we to judge what
went wrong, whether there was
something wrong with the cooking or
with the food supplied by the CARE?

It is in-

Surt M. C, CHAGLA: [ share the
indignation and regret of my hon.
friend. But will he kindly tell me
what an official from Delhi can do?
All possible steps are being taken by
the State Government. Post-mortem
examination 1is being held. All
medical help is being given. CARE
has rushed its own officials. I do not
see any useful purpose that an offi-
cial from Delhi can serve by rushing
to this particular village.

SHrRr A. B. VAJPAYEE: If some-
thing went wrong with the cooking,
js it not the responsibility of the
Education Ministry to see that even
in remote villages food is cooked in
such a manner that no poisoning is
possible? Who is to look after  this
arrangement? TR :

-
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Surr M C. CHAGLA: The hon
Member should realise that this is

essentially a State subject. We are
not disowning our responsibility. We
are responsible to the extent that we
share one-third of the expense of the
CARE programme, and our anxiety
is to see that as far as CARE i con-
cerned the best materials are sup-
plied and we want to make sure that
CARE does not supply anything
which is bad. The report so far is
that they have been supplying fresh
stocks and in all probability this un-
fortunate tragedy was not due 1o the
supplies but may be some faults in
cooking. In a small school 1f cook-
ing is bad, surely it is the function of
the Zila Parishad or the district autho-
rity or the State authority. But
surely we will not let the matter
rest there. We will see that in future
such things do not happen.
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=Y Qo TWio WITAT : FAT I T
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The school-going children were sup-
plied mid-day meals on 15th, 17th
and 18th.

»ft FaA=aT waTETEs ! W
qRelt gieAT F g§

s QR0 Wlo AN : TRAT TEF
48 @ F)gAT |

Sert MULKA GOVINDA REDDY
(Mysore): In view of the terrible
tragedy that has happened in Andhra
Pradesh, may I know whether the
Governmant have directed the sus-
pension of the supply of these food
articles by CARE throughout India
until these articles are properly inves-
tigated into and chemical examina-
tion has taken place with regard to

the guality or otherwise of these
food articles? e -
Surt M. C. CHAGLA: No, Sir

Reports say that this programme is
going on in other parts of Andhra
:adesh and there is no bad result.
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Therefore, the suggestion 1s that the
cause of this 1s something local Very
likely 1t has something to do with
cooking 1n bad utensils So I do not
see why this very fine programme
under which so many millions of
children are being feq should be stop-
ped

Surr BHUPESH GUPTA (West
Bengal) It will be premature to
come to a definite conclusion at this
stage when the matter 1s under inves-
tigation But 1s 1t not proper in view
ot the great tragedy that the Central
Govevrnment shoulg directly investi-
gate 1mnto this matter instead of
having telephone conversations and
so on? Because 1t may well be, and
we should go by presumption, that if
local responsibility 1s there, there
might be an attempt to shirk respon-
sibility, some individual may try to
do so. Whichever way you look at it,
this matter should not be treated 1n
a routine way, and the Central Gov-
ernment should directly handle this
mvestigation in order to arrive at a
proper conclusion.

Surt M C CHAGLA The hon
Member may have a little patience
I am waiting for the post-mortem re-
sults That can only be done on the
spot A chemical analyser ;s exami-
mng, as he says, excreta, viscera, the
food, and so on, and as soon as we
get the results perhaps we will know
the cause Then we will take the
necessary action
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Mr CHAIRMAN That is enough.
There 1s another Call Attention Notice.

(11) REPORTED INTRUSION OF PAKISTAN-
occuriep Kasumir Troors IN THE
PooNcH AREA ON 17TH SEPTEMBER, 1964

Surr D THENGARI (Uttar Pra-
desh) Sir, with your permission, I
rise to call the attention of the Minis-
ter of Defence to the reported intru-
sion by Pakistan-occupied Kashmir
troops 1n the Poonch area of the cease-
fire ling in Jammu and Kashmir on
the 17th September, 1964

Tue MINISTER or DEFENCE (Sur1
Y B CHAVAN): Mr. Chairman, on 17th
September 1964, at 930 a.m. our pat-
rol consisting of oue officer and 4
other Ranks was ambushed by Pakis-
tan-occupred Kashmir troops in an
area about 8} mule South-West of
Poonch The place of ambush was ap-
proximately 1000 yards on our side of
the cease-fire line. Simultaneously
two of our posts in the same area
were fired upon for 30 minutes with
medium machine guns from four plac-
es across the cease-fire line Three
Other Ranks of ours have been killed
and one officer 1s missing, presumably
taken prisoner by the Pakistanis Be-
sides, we have lost one sten gun and
two rifles with ammunition ,

Our troops inflicted two casualties
on Pakistan-occupied-Kashmir troops.
One of them was a regular soldter and
the other was a Razakar Our troops
also recovered a bag containing 2 gre-
nades and 5 sten magazines full of

+[ 1 English translation
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emmunition from the dead bodies.
Cease-fire violation complaints have
been lodged. The decision of the
Chief Military Observer is awaited.

Serr D. THENGARI: Havel there
been any caseg during the last fort-
night of the United Nations’ vehicles
or United Nations’ observers being
fired upon by Pakistani intruders and
what steps do Government propose to
take? Do Government propose to take
it up with the United Nations to pre-
vent the recurrence of such firings?

Surr Y. B. CHAVAN: Yes, Sir, Un-
fortunately, for the last few days there
has been an increasing number of such
incidents of continuous firing which
are certainly going on in that sector
of Poonch-Nowshera area. I have also
heard about some sort of firing ap the
United Nations’ vehicle and personnel.
Naturally, we are all concerned about
it and we do not like this position be-
cause we do not want any incident to
take place on the cease-fire line be-
cause we do not want any wrong rela-
tionship on that side. Well, Sir, the
matters are brought to the United Na-
tions organisation there and possibly
we will have to take it up with the
High Commissioner also, if necessary.

Surr D. THENGARI: Is there any
proposal to increase the strength of the
United Nations’ Observers team?

Surr Y. B. CHAVAN: Well, Sir, we
have mentioned it before on the floor
of the House that we had asked for
a larger number of observers, I think,
to a certain extent, this request has
‘been conceded.

N fafeow fellt @ (W
2q) ¥ gz wW T &, 59 o
aF 97 W TS FAA IS B q

o @ g’
Wt §grfo o wgmer: saTar

ITTEF @, T TF AT & gEar §
gar axs ¥ | Afew aifdeasy Y
T A 7 TR aFar g !
723 RS—8. |

[23 SEP. 1064]

e

mafters of urgent 3024
public importance

it frvmewme. ATt wtefea
(W 52w) (AR AT H qH S B
& W § WX g e Y as &
g g #g fear mar § fr gw 4§
T IR G, T A I QG E N
qIfEgT, ¥7 TF 319 FaX T faq &
fr &9 & &7 gu} 9X ¥ gArd feerd
7 g, TAT TB FI FT AT agl g ?

it Frdo Hro AFW : &, FHI TN
9T # T AW § Y gw Iaar oY foerg
FF 1 T

'QQ_IJLb). ‘}e" J, ‘_,l‘.... L.’"

SRS WS (Lsesnyl)
d By ober s e Ohee
US ey Wl 3% poo ULL.SL;
—uthe o Jyy iU & &L s
o WU Sl o
~up By &
[sft o’ s wdw “amfea” ¢
(ITX W) : FT T qZAT ¥
graed § FEY AT GLFR 7 arfeeaTd
TR ¥ T 1 § afF ag s
VHT AT g ? F Jo THo Ko FI A
T FE @E ]
Mzs. CHAIRMAN: Mr. Chavan, you

said in your reply that you will take
it up with the High Commissioner.

Sur1 Y. B. CHAVAN: We will have
to take it up with our High Commis~
sioner. -

Surt A. D. MANI (Madhya Pra-
desh): In view of the repetition of
these incidents on the cease-fire line,
has Government considered the ques-
tion of informing the United Nations
that if the United Nations is not able
to stop this kind of intrusion, we will

t [ ]1Hindi transliteration,
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take retallatory action against the in- !

truders in the Pakistan-occupied
Kashmir area?

Surr Y. B. CHAVAN: It is not for us
0 go to the United Nations. That is
what exactly Pakistan wants in this
matter. We can certainly take up this
matter with the United Nations Orga-
nisation in Kashmir.

Surr BHUPESH GUPTA (West Ben-
gal): The day before yesterday, you
were good enough to pass on our Call-
ing Attention Notice with regard to the
arrests in West Bengal under the De-
tence ot 1ndia Rules .

Sari A. B. VAJPAYEE (Uttar Pra-
desh): A new subject, Sir.

Mr. CHAIRMAN: Mr. Gupta, are
you dealing with this?

Seri BHUPESH GUPTA: It is not
on this.

(Shri P. L. Kureel Urf Talib stood
up)

Mz, CHAIRMAN: Mr. Kureel, I/
would request you to put your most
jmportant question first. I gave you
a chance. Evidently, you put a less
important question. Now, you want a
tundamental question to be put. I want
you to put a fundamental question,

Sart G. M. MIR (Jammu and Kash- |
mir): 1 would like to know whether |
the hon. Minister is aware of the fact !
that Pakistani forces have reoccupied
$wo of the posts in Bigialdara in the
Poonch sector, which have been vaca-
ted by the United Nations Observers
in 1948? i .

- }
Surt Y. B. CHAVAN: I do not know ,

about that particular incident which is !
mentioned. - -

S G. M. MIR: My question is
whether it is a fact that the Pakistani
forces are going on firing for the last
about two months and they have re-
captured two posts which have been

[ RAJYA SABHA ]

vacated by the United Nations Obser-
vers in 1948,
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Mr. CHAIRMAN: Do you deal with
thig subject?

SHRr G. M. MIR: It is with regard
to this question, Sir. I am talking of
the Poonch area and my question is
this. The Pakistani forces have been
carrying on firing for the last about
two months in the Poonch sector, con~
tinuously, everyday, and they have re-
occupied the two posts which have
been vacated by the United Nations
Observers in 1948. What action have
Government taken in this regard?

Sarr Y. B. CHAVAN: Sir, I did
mention about the continued firing for
the past two weeks, About this thing,
I have no information. _

RE THE ARRESTS OF SOME M.L.As.
AND M.L.Cs.

Surr BHUPESH GUPTA (West Ben-
gal): Sir, I mentioned it because 1
thought that the other subject wax
over.

The day before yesterday you were
good enough to pass on our Call
Attention Notice with regard to the
arrests of MLAs, MLCs, trade union
and political workers in West Bengal
under the Defence of India Rules to
the Government, Since then, it ap-
pears that more arrests have taken
place, And I ask the hon, Minister
whether they have found it ou'. Now,
the position is this. If there was a
Call for hartal and so on against high
prices ete. it is a legitimate thing, the
thing ig not illegal at all. Now, they
are using the Defence of India Rules
in advance in order to suppress it. [
should like to know from the Govern-~
ment why it is being done, whether the
Central Government has been consult-
ed in the matter and whether the
Government has authorised—] am con-
cerned with the Central Government—
the West Bengal State Government to
take recourse to the Defence of India
Rules and arrest so many people. As
a result, the West Bengal Asgembly



